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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 501/XC-S-1-22-23-S-2022
Dated Lucknow, September 27, 2022

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Dand Prakriya Sanhita (Uttar

Pradesh Sanshodhan) Vidheyak, 2022 introduced in the Uttar Pradesh Legislative Assembly on
September 22, 2022.

THE CODE OF CRIMINAL PROCEDURE (UTTAR PRADESH AMENDMENT)
BILL, 2022

A
BILL

Sfurther to amend the Code of Criminal Procedure, 1973 in its application to
the State of Uttar Pradesh.

IT IS HEREBY enacted in the Seventy-third Year of the Republic of India as
follows :—

1. This Act may be called the Code of Criminal Procedure (Uttar Pradesh
Amendment) Act, 2022.

Short title
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Amendment of 2. In section 438 of the Code of Criminal Procedure, 1973 as amended in its
section 438 of application to the State of Uttar Pradesh, for sub-section (6), the following sub-section

Act no. 2 Of.19.74 shall be substituted, namely:-
as amended in its

application to “(6) Provisions of this section shall not be applicable,-
Uttar Pradesh (a) to the offences arising out of,—

(1) the Unlawful Activities (Prevention) Act, 1967 (Act no. 37
of 1967);

(ii) the Narcotic Drugs and Psychotropic Substances Act, 1985
(Act no. 61 of 1985);

(iii) the Official Secrets Act, 1923 (Act no. 19 of 1923);

(iv) the Uttar Pradesh Gangsters and Anti-Social Activities
(Prevention) Act, 1986 (U.P. Act no. 7 of 1986);

(v) the Protection of Children from Sexual Offences Act, 2012
(Actno. 32 of 2012),

(b) to the offences, in which death sentence can be awarded;

(c) to the offences of rape and illegal sexual intercourse enumerated in
sections 376, 376-A, 376-AB, 376-B, 376-C, 376-D, 376-DA, 376-DB,
376-E of the Indian Penal Code, 1860 (Act no. 45 of 1860).

STATEMENT OF OBJECTS AND REASONS

Section 438 of the Code of Criminal Procedure, 1973 regarding the provision of
anticipatory bail, was inserted by the Code of Criminal Procedure (Uttar Pradesh Amendment)
Act, 2018 (U. P. Actno. 4 0f2019).

In pursuance of zero tolerance policy towards crimes against women and children, to
ensure prompt collection of biological evidence in sexual offences, to prevent such biological
evidence from being annihilated, to minimize the possibility of destruction of relevant
evidences and to restrain the accused from causing fear or coercion to the victim/witnesses, it
has been decided to amend section 438 of the Code of Criminal Procedure, 1973 in its
application to the State of Uttar Pradesh so as to include offences under the Protection of
Children from Sexual Offences Act, 2012 (Act no. 32 of 2012) and offences relating to rape
enumerated in sections 376, 376-A, 376-AB, 376-B, 376-C, 376-D, 376-DA, 376-DB, 376-E
of the Indian Penal Code, 1860 (Act no. 45 of 1860) in the exceptions to the provision of
anticipatory bail.

The Code of Criminal Procedure (Uttar Pradesh Amendment) Bill, 2022 is introduced
accordingly.

YOGI ADITYANATH
Mukhya Mantri.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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